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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2025

IN THE MATTER OF:
RAM MILAN APPLICA
VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 9- M/S OM
TRADERS

MOST RESPECTFULLY SHOWETH:

I, Rajendra Prasad Tiwari, aged 52 years, S/o Shri Ram Asare Tiwari
R/o Village Methitikur, Tehsil Safipur, District Unnao-241504,
Proprietor of M/s Om Traders,do hereby solemnly affirm and state on

oath as under:

1. That I am the duly authorized representative of the answering
respondent, M/s Om Traders, and am fully conversant with the
facts and circumstances of the present case and as such, I am
competent to swear this affidavit based on my personal
knowledge, information derived from the records of the company,

and legal advice received by the answering respondent.

2. That the present reply is being filed on behalf of M/s Om Traders,
is impleaded as Respondent No. 9 in the above Original
Application vide order dated 19.09.2025, considering the

averments made in the Original Application founded on the letter

For-M/s. OM :
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petition of the applicant and the Joint Committee Report filed
pursuant to the order dated 27.05.2025 passed by this Hon’ble
Tribunal.

3. At the outset, the answering respondent denies the generalized
and sweeping allegations in the letter petition that leaseholders,
including the answering respondent, are habitually indulging in
illegal mining, over-extraction, night-time operations, use of
prohibited heavy machinery and violation of environmental
safeguards causing “environmental imbalance” in the
Bundelkhand river stretches. The allegations are vague, based
primarily on newspaper reports and non-specific to this

respondent, and hence are not admitted.

4. Tt is respectfully submitted that the answering respondent was
operating under valid statutory permissions and that there is no
allegation in the Joint Committee Report that mining operations
of this respondent were being carried out in violation of mining
lease, environmental clearance (EC) or consent conditions, or that
any environmental harm was caused on account of the mining

operations carried out by the answering respondent.

5. That M/s Om Traders, Gata No.-1971/1, Village-Gancha, Tehsil
and District-Banda:

1 Was issued a letter of intent dated 06.07.2023, annexed

hereto as Annexure R-9/1;

For-M/s. OM TRADER:
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1. Received a valid environmental clearance issued by SEIAA,
Uttar Pradesh vide letter No. EC2480107UP5134183N dated
08.10.2024, annexed hereto as Annexure R-9/2;

iil. Received a consolidated consent to operate for Water/Air Act
granted by U.P. Pollution Control Board vide letter No. letter
no. 223566/UPPCB/Banda(UPPCBROYCTO/ bed/BANDA/
2024 dated 21.10.2024, valid up to 31.12.2025, copy of
which is annexed hereto as Annexure R-9/3;

iv. the mining lease is duly executed for 24.71Acres from
28.10.2024 to 27.04.2025, which has since been expired,
copy of the same is annexed hereto as Annexure R-9/4;

V. the answering respondent paid a total sum of Rs.
2,34,00,000.00 towards royalty, dead rent, DMFT and other
statutory dues under the U.P. Minor Mineral Concession
Rules, 1963 and the U.P. Sub-Mineral (Prevention) Rules,
2021, particulars whereof shall be furnished as and when
called upon, and reserves its right to place a detailed
statement on record.

6. It is humbly submitted that the project prior to its expiration dated

27.04.2025 used to operate within this regulated framework under
the close scrutiny and continuous supervision of the statutory

authorities.

7. The grievance raised in the letter petition generally relates to the
alleged systemic illegality— illegal mining at night, use of heavy
machinery, mining below the permissible depth and below water

table, non-sprinkling of water and transportation of quantities

ol ~ -
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allegedly above the prescribed limit in vérious blocks in districts
Jhansi, Jalaun, Hamirpur and Banda. The newspaper cuttings and
Forms E-MM-11 relied upon by the applicant refer to several
blocks and lessees, but no specific incident or material is placed
on record to show that M/s Om Traderswas conducting operations
at night or used heavy machinery in violation of EC conditions or

was mining below 3 metres/below water table.

8. That the standards and safeguards highlighted by the applicaht in

his letter — namely:
a. prohibition of mining before sunrise and after sunset;
b. prohibition on use of heavy machinery;

c. prohibition on mining below 3 metres or below the water

table, whichever is earlier; and

d. requirement of water sprinkling on haul roads and near

mining sites.

It is submitted that these conditions were already incorporated in
the EC, mining lease deed, consent conditions and the applicable
mining and environmental regulations. The answering respondent
had been strictly adhering to these conditionsas long as it was

operating.

. As regards the instance in Village Gancha, mentioned by the
applicant (where certain quantities of alleged illegal/excess

mining are cited), as also observations of the Joint Committee

Report referring to the answering respondent, on the basis of joint
inspections by Revenue, Police and Mining Departments,

For-Ws. OM TRADERS
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resulting in issuance of notices alleging illegal/excess mining and
corresponding demands of royalty/compensation, the same are
already the subject-matter of proceedings under the U.P.
Sub-Mineral (Prevention) Rules, 2021 and the Mines and
Minerals (Development and Regulation) Act, 1957 before the
competent mining authorities. In one case against the answering
respondent, where joint inspection was carried on 23.11.2024 and
thereby the answering respondent had deposited the demanded
amount under protest. These regulatory/revenue proceedings
cannot be treated as conclusive proof of environmental violations
in the absence of any finding in the Joint Committee Report of
actualenvironmental damage attributable to this respondent.The
answering respondent has also stopped operating since the expiry
of its mining permit and as such there is no on-going violation by

the answering respondent

10.That with respect to the observations made with respect to the

answering respondent, it is submitted as under:

1. The Report records that, pursuant to joint inspection dated
23.11.2024, an allegation of excess mining/transport to the
extent of 3,503 cubic meters was made, for which a demand
of 231,52,700 was raised vide office letter No. 3946/Mineral
30 Banda dated 23.11.2024and the said amount was
deposited by the answering respondent through Challan No.-
AXV240025818 dated 24.11.2024 and Challan No.-
AKV240025815 dated 24.11.2024.

It is submitted that the above instance, even if

assumed without prejudice, show that the competent mining

For-M/s. OM TRAD™
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authorities have already taken regulatory action and the
answering respondent has complied by depositing the
demanded amount, thereby negating any allegation of
disregard of law or non-cooperation. No issue of continuing
environmental degradation is recorded by the Joint

Committee in respect of this episode.

11.1t is humbly submitted that the Joint Committee Report, while
detailing various actions taken by the Mining Department in
respect of alleged excess/illegal mining, does not record any
finding that M/s Om Traders, was carrying out mining in the river
stream, below the permitted depth, at night hours or with
prohibited machinery, or that its operations causedany

“environmental imbalance” in the concerned river stretch.

12.In these circumstances, it is respectfully submitted that:

a) The applicant’s generalized apprehensions  and
newspaper-based allegations cannot, by themselves, justify
coercive directions specifically against the answering respondent
in the absence of concrete evidence of violation of EC/Consent

conditions by this respondent.

b) The issues relating to computation of alleged excess/illegal
mining and consequent royalty/compensation have already been

settled before the competent mining authorities.

¢) The prayer in the letter petition for a blanket ban on night-time

mining, transportation and use of heavy machinery may, if this

Hon’ble Tribunal deems fit, be addressed by way of general

For-M/=. OM TRADE!
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regulatory directions to all authorities/lessees but do not
concernthe answering respondentany longer as its mining lease

has already expired.

13.In view of the above, it is humbly prayed that this Hon’ble
Tribunal may be pleased to take on record that M/s Om Traders,
held a valid EC and Consent and was operating under the
supervision of statutory authorities. As there is no specific finding
of environmental violation against it in the Joint Committee
Report and since its mining lease has already expired, no further

directions are required to be issued against the answering

respondent.
For-M/s. CM TRALD:
A
RS TR *@(
Proprietc
. DEPONENT *
VERIFICATION:
Verified at New Delhi on this day of July 2026 that the contents

of the above affidavit are true and correct to the best of my knowledge

and beliefand state that no part of the same is false and nothing false has

been stated therein. e B
For-M/s. OM TRADER:
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ANNEXURE R-9/1


Tile No.: 9161-82?101 48

Government of India .
Ministry of Environment, Forest and Climate Chan ﬁ oA
(Issued by the State Environment Iimpact Assessment Authority

UTTAR PRADESH)
i ANNEXURE R-9/2
[F sz (El
T e
Dated 08/10/2024
To,
SHRI RAJENDRA TIWAR1 : a0 =
Rajendra Prasad $/0 Shri Ram Aste, village Methi Tikur, Atwa, Tehsil Safipur, District = Unni
241504, Uttar Pradesh, , Methi Tikur, UNNAQ, UTTAR PRADESH, 241504 4 i
rajendraganchha68@ gimail.com &
! Subject: Gmnllof prior Environmental Clearance (EC) to the proposed Mining Project un?cr the pr'ovisions of
i EIA Notification 2006-regarding Rivet Bed Sand/Morrum Mining having along River Ken in Gata No.
_ 1971/1 at Village-Ganchhe, Tehsil- Bunda, District- Banda, U.P. of M/s Om Traders, (Leased Area-
i 10,0 ha), ! '
SirMadam,

This is in reference w your application submited lo SEIAA vide proposal number
SIA/UP/MIN/480703/2024 dated 08/08/2024 for grant of prior Environmental Cleara

nce (EC) to the
project under the provision of the EIA Nolification 2006-and as amended thercof. Ao

-

2. The particulars of the proposal ate as below :

(i) EC Identification No.

EC24B010TUP5134183N

(i) File No. 9161-8260 .
(iif) Clearance Type Fresh EC ! Tl ]
(iv) Category

\ Bl it
(v) Project/Activity Included Schedule No. 1(a) Mining of minerals

Proposed River Bed SandMorrum Mining having
lease area 10,0 ha (24.71 here) 'ain'ng River Ken in

Gata No. 1971/1 at Village - Ganehha, Tehsil-
Banda, District- Banda, U, P,

(vii) Name of Project

(ix) Location of Project (District, State)

BANDA, UTTAR PRADESH
(x) Issuing Authority SEIAA
(xii) Applicability of General Conditions No

\ ] it i
3. In view of the particulars given in the Pura | above, the project proposal interalin including Form-2(Part A, B and CYy/

EIA & EMP Reports were submitted to the SEAC for appruisal under the provision of EIA notification 2006 and its
subsequent amendments.

4, The above-mentioned proposal has been considered by SEAC in its meeting held on 20-8-2024. The minutes of the
SIA/UP/MIN/480703/2024 X
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"'.:1 ﬁ project propanent shall prominently advertise it at least i two local newspapers of Lhe Distiich c.}(;\jjm:;' 3,1:21:;:

one shall be in the vernacular language within' seven doys indicating that the project has been aﬁtog: ; ¥

| clearance and the details of SEIAA website where it s displayed. A il
| %) The copics of the environmental clearance shall be submittcd by thic project proponents to the Heads c?f local bodies,

| Panchayats und Municipal Bodies in addition to the relevant offices of the Government who in turn must <_1!ISP,15‘¥ the same

. for 30 days from mednlcn_frccﬁpt. 1A L ‘ P ' ) 1
' ) The project proponent shall have 4 well Jaid:down environmiental policy duly approved by the Board of Dirc_:clqr;;;(in
case of Company) or competent authority, dulyt prescribing standard operaling procedures (o havé proper checks and

| balances and to bring into focus any infringements/deviation/violation of the enviconmental | forest [ wildlife norms /
conditons. i F

d) Actiori plan for implementing EMP and environmental conditions along with respensibility matrix of the project
propanient (during construction plmsu.J and authorized entity mandated with compliance of conditions' [du"ring_oﬁemltiuqul
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amentil Attributes
1

LEC Conditions

] ! iod mentioned
1. The environmental clearance will be co-terminus with the validity of 1ﬂc lcm]-lc pc;ﬁ;l_ this period
in the Lol or co-terminus with the validity of current mine plan whichever is ear Icry
the EC will swtomntieally become null and void, ‘ dy. whichever is less,
2. The quantity mentioned in Lol or quantity mentioned in rcp]cmshmcnl. study, d by Disteict
would be masimwm quantity which project proponent may extract, It will be cnéu; RrC N o
Administraion and Geology and Mining Department. Direclorate of Geology -I'IT-_ e L
ensure conduet of replenishiment study from repuled institution for subsequent years in comp
of Hon'ble NGT m.'dcrls. ; ! . y bed mining 1o be
3. NOC from lmigation Department/ Concerning Authotity regarding river
obtained before start of mining, netivity,
4. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

b ! ‘ ! : rs). Heav

5. The mining work will be open-cast and manual/semi mechanized (SUbJCCt. lf’ orde )osc Ni
machine such as excavator, scooper ete. should not be employed for mining purpose.
drilling/blnsting should be involved any stoge.

6. An Environmental Audit should be annually carried out during the operational, phase and

submitted to the SEIAA.

7. Project Proponent should submit warking plan for carrying out plantation at least @ 1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved cither by Forest .DE??“‘m.cm
or District plantation committee, for planting al least (as per the ‘project) Plaﬁ]‘sf cither on
govemment land or community land, within a periphery of 5 km fromithe boundary'of the'lease area
along with provisions for nmim'(}nnnce for 5 years, Survival of plants should not be ](‘:SS: than the
survival rate nofified by Uttar Pradesh Forest Deparliment otherwise it will be treatedt a5 violation of
EC condition. : il QIR R
8. The project proponent shall thsthil solar lights in their project area to minimise thic ¢onsumption
of electricity!! ' ' |

: 1L Lot
9. During the Submission of 6 monthly compliance repouts, the project proponent should make sur
that the periodically taken sit

e photograph; should also be annexed qlong]with,ihe'u_nmpliz'mc%
| report. il !
10. Preference! should be given to indigenous local species as per, the consultation of the local
district Forest Officer Expert Affency in this field : [HlEnT
11. Link Road from the quarry site to the main road shal

1 be constructed as an all-weather road with
blacktopping and maintained by the praject proponent, '
12. Vehicular' émissions should be kept binder control and regularly monitored, _Suitqb{e measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.
13. The project proponent should explore the possibili

ties of rainwater harvesting in the, premises of
project area. | I o _ | |
14, Agreement/ Consent betweén project proponent and competent nuthority.’,limdowncr.for haulage
road from lease site to link road, ; il ’

{ i) byt LR T oy | (R0
15. Latest 'technology (water!$prinklers/ tankers) to be adopted for Eml1$almg dﬁis_l. al source points
in lease area and haulage road during operational activity/vehicular movemen,
16. As per the'proposed plan, plantation with area speci

g Wiy '
fic plmh Species, number of plants 10 be
planted and report of green belt development to be submitted to the

concerning department,
Selection of plants for green Lelt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to time.
17. Water rcquircmcnl details along with source of water and the  permis

sion/ agreement with lﬁle
concerning uﬁlliorily,’ waler supplying agencies to be submitted, .
18, Submit the Hydrological study report of lease area that the quantity given in Lol will be mined
without affecting the geo-hydrology of the River,

19. Environment management in according to environmental status and impact of the project.

SIAJUP/MIN/480703/2024
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]
restricted.

s ILC Conditlons

a0, During the sehool opening and closing (ime wansportation of minerals will be
21, Pakkamotorable houl rond (o be maintained by the project Pfﬂl’”"‘f”l' .
22, A separaie Environmental Management Cell with suitable qualified pcr’:s
under the control of a Senior Bxccutive, who will report directly to (he Head OT  ounort Depa
23. The eapacity of trucks/tenctor for loading purpose will be in tonnes as per fransp
npplicable norms and standard fixed by the Government, LIBHY
2d. Provision for two toilets and hand pumps should be made at mining site. B
25. Mining should be done by Bar sealping methods extraction (typically 0.3 -0.6 m or
per sustainable sand mining manngement guidelines 2016. Hentaddidor
26, 10in future s lease area beeomes pact of eluster of equal to or more (han 05 |I‘Il. then ¢ o
conditions based on the BIA shall be imposed, The lease holder shall mnnclumnlly I‘”nl[nwI c d i
conditions othenwise it will amount o violution of E.C. conditions. I the cclr{:ﬁcntcl relate i
cluster provided by the competent nuthority is found false or Incorrect then punitive actions as p
Inw shall be initinted ngninst the athority issuing the cluster certificalte. ) .
27, 1n ease it has been found that the 12.C. obtained by providing incorrect information, submitting
Ut the distance between the twa adjoining mines is greater than 500mt. and arca js less l.h'm 05 ha,
but factunlly the distance is less than 500 mt and the mine is located in cluster of area equal or more |
than 05 ha, the E.C issued will'stind revoked. '
28, The MoEF&CC/SEIAA or any other competent nuthority may alter/modify the above
conditions or stipulate any further condition in the interest of environment protection, | || i
29, A width of not less than S0 meter or 10% widih of river can be restricted for mining activities
from river;bank. A conditibn con be imposed that mining will be done from river acliyities from
nver bl’ll‘lk_‘ il B f A g aiealien
l 30. Any appeal against this:environmental clearance shall lic with ihe National Green Tribunal, if

| prcl'cm_zrli. Within a period of 30 days as prescribed under Section 11 of the National Environment
| | Appeliate Authority Act, 1997. '

TEE
T

| ] ISR} | \ 6 ~ ! L

1, Validity period of this EC is 6 months from the date of issue s the 'Lck has bcc‘n[ i[ssued for a
period of 6 months or cos{erminus with the validity 'of current mine plan or current !e‘?ﬁc H:z;io;l
whichever is earlier After this period the EQ will become null and véid. LR N PRl 3 :
2. Pioject Proponent and District Mining Officer shall ensure that iliminenble quzntity 'rn'él'ﬂ._'t_ion;:d in
LOI is amended as per replenishment study, a report verified by DM and DGM shall be' 'sﬁbmit!.:cld
to SEIAA and suitnble amendment; if needed, shall be done in EQ! If after replenishiment study,
mineable guantity assessed is, more  than, the quantity mentioned in EC then mining shall be |
restricled 1o the one mentioned in EC and if mincable quantity assessed s’ less thad tHe quantity
,lmcmioned,ilr; EC then mining will be restricted to quantity assessed lin replenishiment .*':iu:lly"t'ill ECis
,amended. Under no circumstanges mining shall be more than the quantity mentioned'in EC of more
than q'lc guantity assessed as per replenishment study, 7

3. Djrqclilons!suggcslions‘ given during, public hearin
proponent on these should be strictly complied with,

4. A qeniﬁcutc from Forest Departmen shall be obtained that no

onnel shall be setup

the Organization.
riment

g and commitment: mude! by he project |
il . |

i [ .
oras g rpugnlfor mineral (

| 3 .
rauspoctation, If forest land is involv

fores( c'llcuranca and permission of Central and State Govert

|
forest land is involved in'mining
ed the project proponent!'shall obthin
‘ment as per the provisions of Van

. Saprakshan evam Snmyardhan Adhipiyam,2023 and submit before the startiof work:

aliernate legally valid walter sources and permission from the competent autho

(o use it | it o 11 ( b
7. Stream will not be diverted.(o farm innetive channel for mining, 1 |

Pithy

5, The Iin:ningllcnsc holders shall ensure to cgmply with mine reclamation plan &k submittec. |
6. If the proposed project, is;situnted in notified aren of ground water extraction, where ¢
[ mew wells for ground walcr exteaction is not allowed, requirement of fresh water-shall be

reation of
met front
rity shallibe obtained

8. Project Proponent should submit action plan for carrying out plahration nt least @1,000 plitnts /
o ; Bt 1 1 | |

e R [ 1 | \ h
SIA/UPIMIN/480703/2024 | S U ) " Pagsdof17
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EC Conditions

304 L i e T T R e

! nl

; ither by Forest Dgpﬂl’lme
ha of lease arca. In this case, PP should prepare a plan, duly ﬂpp'oved,;ﬁ: on ygovgmment Jand or
or district plantation committee, for planting at least 10,000 plants, el

area and will make
i i e lease arei and
communily land, within a periphery of § km from the boundary of the le:

provision for maintenance for 5 years.

‘ clt out and polygon
9. Also, the coordinates of arca carmarked for plantation should be cllcarlysiiu be carried out in
should be attached and submitted within a month. Plantation of Sapl:ngs‘l and the details of the
carmarked area as part of tree plantation campaign “Ek Ped Ma Ke Naam

) no. F.No.IA3-
same shall be uplonded in the Mesi LiFE Portal (hipsi/merilife.nic.in) as per OM
22/3/2024-TA M1 (E-241594) dated 24.07.2024.

: . ; e r Pradesh Forest
10, Survival of plants should not be less than the survival rate notified by Ulta Pre
Department otherwise it will be treated as violation of EC condition.

3 s ining activity.
L1, The project proponent shall ensure that water bodies do not get polluted due to mmmgcd el
12, Department of Geology and Mines, Government of Uttar Pradesh andf’or concer:h o
administration, before releasing the security deposit to Project Proponent will ensure tha

o ; 0
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported t
UPSPCB for appropriate legal action-and recovery of compensation.

13, Any application for transfer of this EC, during its validity pericd unless it is cancelled by a

competent authority, has to be necessarily accompanied with status of compiinnlcc Iofl' EC condmons
duly certified by IRO, MeEFCC, Gol, Lucknow. | O TG
14, The project proponent shall install rooftop solar plant in one school in the' vicinity of project
area'and construct toilets. éspecialh‘; in girls' schoo] as part of CER activity. And since large number
of mining'projects are ongding as Well ds hew mining leases are coming up in the district CAAQMS
shall be installed where ever néeded, in consultation with UPPCB, -
+ 15, Project Proponent'shall submit  the Sii:-monthly qu_npli:ln?:e- on |theEnvironment
[Clearance/condition presdéribed in the Prior Environment Clearance letter as.per MoEF&CC
|\OMEno- IAS-22/01/2022-IA-IIX (B-472624) Dited 14-06-2022. ¢ =« 10
=16, If the air quality) deteriorates due o mining, then District” AdminiStration & Directorate of
. Mining should ensure tliats

mining be ‘stopped immediately. Adequate measures, be taken for
restoring, air quality and, mining should comm

|
- ut & 3

ence only when air quality attains the prescribed
standards. S AL A il ¢ 2uil, s s A e

. | Y7. This EC shall be subject to any| order from any courtAtibural o él:{y"'gui]clc]aline_'s;issued, by{
MQEFC,CT A IR T 2 i ol i 1 65 T e T L

Standard EC Conditions for (M

1. Statutory Compliance | !

Feld vl 'i et T ER L
[ i i |_! ki 1] »

ining of mincrals)’ = ¢ - : ain ;

I

S. No il | fik 'll : l EC Conditions . | of Sy
L The Enyironmental clearance shall be subject to orders of Hon’ble Supreme Cotirt of Indin, Hon'ble
1.1 N (T YT : : ' .
High Coulrls, NGT and any other Court of Law, from time to time, and as applicable to the project |
i b T 1 |
If > TR i ] WE] Iy . =1
{ 12 The project proponent. shall, obtain [orest elenrance under the:provisions: o[ Forest {Cu’hs'e'w'utihn]
2 Act; 1986, in case of the diversion of forest land for non-forest!purpose involved in the project.
1.3 The:project proponent shalliobtain clearance from the National Board for Wildlife, if applicable.
[ The: project proponent shall prepare u Site-Specific Conslervﬂlzon Plan & Wildlife Management Plan
i it Py Wi . Al DR S LR ¥
1.4 and _[a_;?p_roved by the CHief Wildlife Warden! The recomendations of the approved Site-Specific
Conservation Plan / Wildlife Management P

an shall be implemented in consultation with the State

SIA/UP/MIN/480703/2024
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EC Condilions

|

. ; : dy area).
compliance report (in case of the presence of sohedule-I species in the study

Act. 1974 from the concerned State pollution Control Board/ Committee.

avisions Alr
: : ¢ provisions of
The project proponent shall obinin Consent (o Bstablish / Operate ”_“dcf&”::orimr of Pollution)
(Prevention & Conlrol of Pollution) Act, 1981 and the Water (Prevention

Authority

. issi i ral Ground Water
The project proponent shall obtain (e necessary permission from the Centrz

Manngement Rules, 2016/Hazardous & Other Waste Manngement Rules, 2016.

: . ! Saeardl 1e Solid Waste
SolidMazardous waste generated in the mines needs (o addressed in accordance to tl

Permission of power su
the projecet site,

i ing and of
PRIy to be taken fiom the concened aullor ity for mecting power dem

preseribed in the EC, g . i FEM

The maximum production or peak production at any given time shall ‘not exceed the limit

2006 and its amendments thecein fi
1l | | |

I 1 1l | W
110 Validity of EC is as per life of the mine mentioned in EC letter or. 30 years as'per EIA Notification,

1) i

|
EI.SI
i

\

\ \ i)
2 Air Quality Monitoring And Mitigation M easure

e

E S.No TN ' LEC Conditions et

1)

- T
(

Adequate ambient air qQuality-monitoring stntions shall be established in
the buffey zone for monitaring of pollutants, namely particulates, SO2
21 stations , shall be decided. based on the meteorologieal tlhta,

environmentally and ecolagically sensitive receplors in consultatio
| Beard. Online ambient ajr quulity monitoring station/stations may

the core zone as well as in |
and NGO 'Location of the
"lopographical features and
n with the State Pollution Control |
also be instulledin addition o fhe

regular air monitoring stations as per the requirement and/or in consultation with the SPCB
The 'A_lﬁbicnl Alr Quality monitoring in the core zone shall be
Indusiry Standards notified 'vide GSR 742 () duted 2511 Septem
2.2 time (o time by the Central Pollution Control Board, D
such as Hp, As, Ni, Cd, Cr and other monitorin

, Ministry/Regional Office and to the CPCB/SPCB,
(e i L

carried out 1o ensure (ke Coal |
ber, 2000 and as amended from |
ata on ambient air quality and heavy metals-
g data shall be regularly ireported, tolcthe

—

Transportation of coal, 1o the extent if permitted by rond
trucks/conveyors, Effectivé ¢oiirol measures such as regular w
/mist sprinkling ete., shall be carried out in critical
2.3 particulate malter all through the conl transport ronds,
Fugitive dust emissions from all sources shall be conlrolle
ambient air quality paramelers conform to the norms pr

v shall be carried oy by covered
ater sprinkling/rain gun/ Fog cannon
fireas prone to aiv pollution with
loading/unlonding and transfer points.|
d regularly. It shall be ensured (hat the

higher level of]

eseribed by the Qentrdl/State Pollution
Control Board, RATT il | [
/ 24 ’ Major approach roads shall be black topped and properly mnilrrtuincd. i ; il ! .
- \ at el 1 1 T |
| | . =
SIAIUPIMIN/480703/2024 i B e, aniiy
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EC Conditions

i i ; i dents al night
PP (o install solar lights along the rond used for transportation of coal to avoid the acciden g
nnd also seek its maintenance,

The transportation of conl shall be carried oul as per the provisions and route proposed in the
approved mining plan. Transportation of the coal through the existing road passing through any
Villnge shall be avoided, 1n cose, it is proposed 1o construct a 'bypass' road, it should be 50
constructed that the impact of sound, dust and accidents could be appropriately m!llg.ltcd

Vehiculnr emissions shall be kept under control and regularly monitored. All the vehicles engaged

In mining and allied activities shall operate only after obtaining ‘PUC’ certificate from the
suthorized pollution lesting cenlres,

Coal stock pile/crusher/(ecder and brenker material transfer points shall invariably be provided with
dust suppression system, Reli- -conveyors shall be fully covered to avoid air borne dust. Side

cladding all along the conyeyor gantry should be made to avoid air borne dust. Drills shall be wet
operated or fitted with dust extractors,

Coal handling plant shall be operated with cffeclive control measures w.r.l. various environmental

parameters. Environmental friendly sustninable technology sImuId be |mp!cmentcd for mmg}llﬂg
suchiparameters, il '

|
L Litapiec iy

e

Adequate number of Fog cailoh (nist sprayer) shall be installed (o reduce the i |mpac| nf air poIluuon
hl dusl generating sourccs \buh l1mc Bound action plan. by i i
v Ik L

] I
lPP should Install Wmcll breaker/shield 1rr'1nigemenl along the mllwuy 5|dmg t'pr rcducmg the dust

propaﬂanon mupwmddlrer:uon' : o [ i1

!1 | =)
Poqi en\'lmnmcma] c'lc:sure hmd party monitoring by rcpulcd msululcd in air qunlfly”wutcr. land &

5011 ctc shall be camed out and mnlysed with EMP mcnsureb at regular interval, A :,unnblfle
f 212 _ recommendation in (his regard, shall be furnished (o IRO, MoEF&CC for compliance, The data
i- 55 _used for analysis shall be obtained from continuos AQMS, ‘illv‘.. specific waer reyme Also, third

pan}' ‘shall analytu:s lhe |mp]eménl’ui0n of river diversion, mecung 10 1he rt.quiremenl of pm_]cct
1|
rcpon

i vl | VT | SR o I N
1 {inLaTah LTl 1

3. Water Quality-Monitoring And Miligation Mensures -

flisa Yanill |

) : T .II.LI, : .-I
/ S. No )F fiilr= Il | EC Conditions ' _

| ']'he. effluent d:schargc (nlmc wasle water, workshop clﬂucnl) shall be momtcn.d in tcnm:. of l
3.1 1 pnmmelers nolified undcl thc Waler 'Act, 1974 Conl lnduqlry ‘Standards vide GSR 742 E] dmed
25 th September, 2000 and as amcnded from time to time by the Central Pollution Control Board,

T
The mommrmg da[n shqll be uploaded on the compnny 8 wcbme and (lmplnyed at lhe pro]ecl sue at ‘
. suitable Jocation. The circular NoJ-20012/1/2006-1A.11 (M) dated 271h May, 2009 issued. by
Minisiry of Environment, Forest und Climate Change shall, also, be reterred in this regard for it

Jumplmncc AT pa g il

312

I 1 I

Pl i 1 | [ =l

S
Regulﬂr monitoring of ground water level and quality shall bc carried out'in and drotind the mine

lease area by establishing a network of existing wells and conslruclmg new p:bzometers during the

. Vil i Page 7 of 17
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z onditions C
EC C mes a ycﬂr 1.€.

Li
+ted out four ‘ored
all be carrie : e monl(o
crations. The monitoring of ground waier I;Ti!sgs:‘:und water quality shall L
mining op i r. Th

inte ;
-mONS0ON, MONSO0M, POSL-INONSAON gl B MOEFccmO
pre- X :

T n s 5 sC i u ﬂl’]y to
n ycﬂ a d lhe d[lll'l l]'lll. COHEC'lCd by h“” bc b LI‘II 'cg ]
once L]

. k:
i il ]l |ng ons, 1 )

am of
Monitoring of water quality upstream and downslrlc'm.\ i
carried out once in six months and record of mmumrmg}{RG o
{he Ministry of Environment, FFores! und Climate Change/iscg

; rvesting
: - ainwater|ha
et operations. R
Ground water, excluding mine water, shall nol be used for mining Op

;O0UTrCCS.
. snlat und waler res
<hall be implemented for conservation and augmentation of gro

e site. Appropriate
The project proponent shall not alter major wnlcr‘ channcls ﬂm:-l::; ]']::ﬂr o adjaent t0 the
embankment shall be provided nlong the side of the river/nallah flo S e
mine. The embankment constructed along the riucr/nu!iulia boundary s‘hn ﬁ':nl :'idc. sl::]:;ilizcd S
and critical patches shall be strengthened by stone pilchmg‘on the river . n:linc LA
plantation so as to withstand the penk waler pressure prevenling any chance f

: iti < i.e. mine shaft and |
Garland draius (of suitable size, gradient and length) around the crmc‘:ai areas Ld hbo;c s
low lying aveas, shall be designed keeping ot least 50% safety margin oyey ﬂThd £ ca;mcny
sudden vainfall and maximum discharge in the area adjoining the mine sites. sump capacit

i o)
: i i surface |

shall also provide adequate retention period o0 'allow proper seitling of silt material Ofl the
runoff ' i) : ¢ ' '

i bl ot et |
1 ! r

. I~ [ i
1 il ) i i i L& L
The water pumped out from-the mine, after siliation, shall be utjlized for indusiridl purpose ""Z"

watering the n}in.c arca, ronds, green belt development ete, Thcldrz}i_ns shall be; regular]ydemltedl
particularly after monsoon and maintained properly

Industminl waste water frc_m.cgn'l handling plant and mine water shall be properly collected and
tréated so as lo conform to the standards preseribed under the Environment (ll’_rotchion) Act, 1986 ]
and the Rules'made thereunder, and as amended from time to time. Oil and grease trap_shall. be-

installed before discharge' of 'workshop effluent. Sewage treatment plant of adequate capacity shall
be installed-for rentment 6f domestic waste water, oLl ! e b

. i

: weliibzent | |
ST - r
Adequate groundwater recharge' measurds shall be taken up for pugmentation of!
project authorities shall meet waler re

grourd \ater, The
due to dewatering of mine. (1

illage wells go dry
[ L |

. [ ! - .
c;Llurcmem of nearby village(s) in case the v

1 (¥R |
[

The surface drainage plan: including surfice water conservation plan, for. the, areal:of 'influefice
affcctqdl by the said mining voperations: §hall Le on

ffecte repared, considering the presence!!
n}rc‘r({_wylct/pondflnkc ete,; with impact of mining a'c':{;vilics on it, I:t,n(! ilﬁ[flcmomz:fi‘;ﬂt:;a dioil;c);
prc.-];)qr;llcrgl, Thc surfoce drainage plan and/ov any div'crsinn of nnl'u}'u] waicr courses Shall bepu'J:
the provisions of the approved Mining Plan/ EIA<EMP submitted' 10 this Minis;h;yl"und the ol
should be done with due approval of the concerned State/Gol Authorily, The construet i
em.balnkrn_cr_n to prevent uny danger against inrush of* surface WALt into the mine sho i
the apgroycdlinining plan und as per the permission of DGMS, | I+ | il

l:Jld be as per

3.12

- s i : ilv'-, 1}
ol i ____-_-__—_-___-_-_-

:The_ project proponent shal) take all precautionary mensures 1o ensure reverian/ riparia

in and around the coal mine upto-ardistance of 5 km., A revarinn '/ripti'riaii'i 'c_cr‘:': s?e'm f}CCGSYSlf-‘-m

and management plan should, be prepnred and implemented in consuly: e PLsgpieciaton

Waler resource department in the stafe government, ! '

{tion wilh ;Lhelirrigmion /
ik L . | 1

1 | | iy Wit il | WY b -
SIAJUP/MIN/480703/2024, it :

|
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EC Conditions

== | 98 M
Domestic water shall Le providin

influence of (e project due (o gro
line and Taps within 2 years

EEET
|

: f
g 1o the tesidents/villages which are coming u‘nder the zone T
und water extraction by installing & RO plant with proper supply

No obsclete technologies for sewn

Be treatment shall be implemented. Construction of Sewage
Treatment Plant wigy latest techino

o8y should be completed within 2 years and treated water shall

be reused for plantation. CTE and

CTO of STP shull be oblained as per the norms.

4, Noise And Vibration Mnniinring And Prevention

]
EC Conditions |

Adequate measures shall be taken for conrol of noise levels g per Noise Pollution| Rules, 2016 in
the work environment, Workeys engaged in blasting and drilling operations, operation of HEMM'.
et shall be provided With personyl protective equipments (PPE) like ear plugs/muffs in conformity |

WIth the prescribed norms and guidelines in this regard, Adequate awareness programme for users|
] ) |
to be conducted, Progress in usage of such accessories 1o e monitored. ="

The noise lcv_cl survey shall be carried ou; 4s per the prescribed guidelines to 85Sess|noise expasure
of the workmen a vulnerable points in

the mine premises, and report in this regard shall be |
submitted 1o the Ministry/RO on six-monthly basis, Ll I

out under strict adherence to

L subordinate legislations made there-under a5 applicable,

. | No change in mining method i.e, UG 1o OC
5:3 i

Mirﬁng shall be carried ouf as per the approved mining p
5.4 by mining laws rclngcd_ilo co

. Mipes Slizufely (DGMS)._ i T T his Jregard i
] ISR NX T ;
Underground work place cnyironm
2 with adequate illumination in confo

lan (including, Mine Clo

surc Plan) abiding

al mining and the relevant circulars jissued by Direclorate Genera|

eotal conditions shall be rendered or

1 g
gonomic'nnd air breathable
rmance with DGMS stunduds.

|
No mining shall be carried out in forest land without ol
(Conservation) Act, 1980 and also adhering to The Sched

|| Dwellers (Recognition of Forest Rights) Act; 2006 read wi
| : . |

L

aining Foresiry Cleatance as per Forest

i uled Tribes and Other Traditional Fores|

tiprovisions of Inding Forest Act, 1927,
Viy 3 |

L I |

: - |
- | Efforls should be made to reduce energy and fuel consumption by conservation,
| > improvements and use of renewable encrgy. L -

efficiency
|

: i A : Page 9 of 17
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EC Conditions

pgportation by Rond

Roilway Siding shallibe developed to avold tra

ﬁ':mpnﬂnlion by

. | }lu'nlﬂ““i"“
Al

I
[
EC Conditlons
o, Np
- i .yl shall be
i iLe Sensing survey!s
1,/ Digitnl Survey of cntire Iease hold dren/core zone USING Satellite ch,ln:::‘t{:] e 50,000 i
| cnrvied ont at least once in three years for monitoring land }mc pntl;ﬂ n i s e o
] bl or ns notificd by Ministry of Environment, FForesl and Climale Chang |
ime shall be qubmitied (o MOEFCC{chimml Olfice (RO). J
nd shall be hnndéd over to

Closure

forestry purposes &
Guidelines for Pre
snd subsequen

ble for ngriculral/
ns specified in the
daled 27th August, 2009

paration of Mine
( amendments.

Post-mining Innd be rendered usn
the respeetive Stale Government,

' . Plan, issued by the Ministry of Coul

cas and

around the working areas
wre, roads and sqrroundu}gs
n of any hjgh rate of
clive miliga shall be taken to

acks. should be offectively plugged in with ballast and clay

the surlace over and
n, struc

cment on

water bodies, vegelalio . !
y. In cnse of observatio

Regular monitoring aof subsidence jpov
its impact an natural drainnge patier,
IR <hall be continued till movemeny. ceases completel
‘ T subsidence beyond the limit prescribed, appropriatc cffe
avoid loss of life and matevials, Cr
soil/suitable material.

[ verburden, backfilling of 5

Fly ash shall be used for external dump of © towing of mine as Per
provisions contained in clause (i) and (ii) of subparngmph (8) of fly ash notifi

cation i'ss"ucdlvicli; 50
6.4 | | 2804 (B) dated 3rd November, 2009 as amended from time to (ime.  Efforts shall bcgn}ad? n]:; utilize
| | ypsum generated'from Flug'Gns' Désulfurization (FGD), if any: along with! fly ash for external
dump of overbtrden, backfilling af mines. Compliance yeport shall be submitted
| |

6 Regional Office
of MoEF&CC, CPCB and SPGB |
Al T SRR !
ce, monitoring and surface mitigation measures shall be c_ro_n‘stitu;qd and

"GE A separate team for subsiden
el AL ! ! M 1 ! A i X | - I f
continuous momitoring & jmplementation of mitigation measures be cdrried out.

{{én measures

racks developed a‘t‘the_su:!;_f;age;dpe to mining

6.6 | Thorough inspection of the mine lease area forany ¢
[ activities below ground shall be carried out to prevent inrush of watef in the mine, | it

/|
|
(18] !
Il

] 1 \) | ' ! i
; . I 1 poanet (i |
6.7 ! Native tree species shall be seletted and pldnted over areas affected by subsidence;|
_ 1 i i .

| TEa LI BN — | ' .n Ly ¢ 1 :
allernative arrangements, if grazing land is involved in
o provide alternate areas for livesiock grazing,
mplement! the directions' of Hon'ble Supreme

e e e _ s ¢
The pro_;]'ecll Er::_)_ponent shall make necessary
core zone, ir} consultation _wilh”the Stale government.l
if any. In this context, the prc;jcct proponent, shall i

Court wlith r'céglard o acquiring grazing land.

HIYES

| f ! [
7} Public Hearing And Human Health Issues i
! : . |

/ S, No / : .-~ EC Conditions T ot A J
sl | | A oAby

i Adcguatc 'il_thj"ination shall’ be cnslu'_rcfl- in all mine locations. (as per DGMS standards) and
monitored. e TR : . [ERET I ll l
Rl |
l I y . ,I : |
AN IDINMINVARNTN3R/2024 it i i ; 'I P
| | | age 10 ol
I 1L I
Il s il I ll
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e d periodical medical
The project proponent shall underinke occupational health survey for 1;:)';3": zzco[:cjingf}' as per the
examination of the personnel engaged in the project and mafnlam re i .eriodic I ealth check-up;
provisions of the Mines Rules, 1955 and DGMS circulars. Besides r'egll 1l Pin oparations shall be
20% of the personncl identificd from workforce engaged in;ucn'vc n.“n '51 S it
subjeeted to health cheek-up for occupational discases and hearing impalrment, 1T ¢
time to time. |'

EC Conditions

ve respiratory
y and health

{EA
: i 4o : vear protecti
Personnel (including outsourced employces) working in core zonc shall v £ ];n s'l'tfcl
) " . e 1 n 3
devices and shall also be provided with ndequate training and informatio
aspects,

. rkmen including
SKill training as per safety norms specified by DGMS shall be provided to all workmen in
the outsoureing employecs to ensure high snfety standards in mines.

I
: ; o itable poir venientl
Effective arrangement shall be made to provide and maintain at suitable points conver Y

situated, a sufficient supply of drinking water for all the persons employed.

T 5
Implementation of the lime bound action plan on the issues raised during the publid hem_"in'g s,h.a“. .bc‘
ensured. The project proponent shall undertake all the tasks/measures as perthe ftime bound ?dmn
plan, submitted with budgelary provisions during the public hearing.. Land, dus“%‘“ stiall .Blc
compensated| as per (thel norms 'laid down in the R&R  Policy | of ) ‘-hci""mmpanwsme:

Govemnment/Central Govérnment, as applicable. i boog e franans St Iit L
1 L i : _—

| T

— T LA T

,The project proponent shall follow the 'hni'tigatiun measures provided in this Mini?u}"s OM No.Z-
11013/5712014-1IA11 (M) dated 29th October, 2014, titled ‘Impact of minipg.activities- on-
habitations-issues related-to the mining projects wherein habitations and vil_I}:Ixrg,e.ﬁ are, the part off

,ming lease areas or hubitajigns|and villages are surrounded by tHe mine lease area’, bty el
AL I £ Al IR 71 ] cl

7.8

I;’P to conduct need based assessment survey of the area to for in order to decide _H}_c_:lc_:t_i_vitjes, to be-
_carried under the CSR and to-provide detail of the activity ¢arfied out with adequate budgetary [
.p]rovlisio_n and time bound actjon plan, I | | RER P ! v [ i

y AL ' ViR s i / |

7.9

T T R AT . 3
_ | PP should conduct epidemiology.study to-(analysis of the distribtllion; patterns
I 1‘,".‘11},*,‘ and disease conditions|in deflined; populations). t e

c{l determinants of
Tl { o LLN)

P:_:_;jf_n_nngm'}_{éajth care l'hcjiitics of Hospital should be cstablishcd'within‘S-'kﬁ; of ) roject bou-ndin;y
for the local people, fenlt ng Aaetaul F Lich :

= : I T b bt 4

f ned | TpoTity ) y
PP must epsure an emergency, actioni plan during/ pandemit i order'to p'ro'v'ic'lel
nearby villnges locnted within (he 10 km radius bulfer zone (If réquired) i

wer,) s hal
as¥istance to ll‘le
e

| PPis asked 1o also identify|the rural urens [or insuillation of solir light with

|-
s miintenance within
the, study urea of 10 km radius buf{er zone with time bound uetion plan'’ | i A i

/ 7.11

I"?:lz

/ i
| 8.

. : [ T B a9 i Woar |
PP ito 1ake measure for installation of’ Renewible Energy sources in nearby area/falling within 10 !
km radius: 1 LR I ’ et ki [
| : i e [ il $i%h I
Corporate Environment Responsibility. 1 | |
' ' [
> ! I P |

SIAUP/MIN/4B0703/2024 ., | it
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shall have a well laid

The company >
licy

Direclors. The cnvironmental po
proper checks and balances an
cm'irnnmcnml![nrcslfwildlifc norl
repOTiing inﬁ'ingcmcnls#dcv
norms/conditions and/or sharcholde

C En\-imnmcnm\ Cell

A scparat
1 shall be set up

qualificd personne
head of the organizatioh:

Action plan for implementing EN

matrix of the company 8
The yenr Wise fund
account and not 1o
action plan shall be reported |
Compliance Report. '

Selfl cnyironmental audit
environ{ncnm! audit sh

PP shpuld establish in liouse (at
environment parameter witl
leam o oversee environmen

Engineers, Laboratory chemist 'and’ sta
compliance or infringement sho

routine basis. Any non=
authority |

d to bring into
ns/condilions.
intiuna’vinlmion
ys/stake holders.

poth at the proj
under the contre

AP and environmenta
hall be prept
s earmarked for cn\-imnmcnml

be diverted for any ot
o the Minis'.ry/llcgiom

shall be c:o:.luluctcd annually.
all be carried out. o =il

ilrespect 10 ait quality and waler
1 mnnagcmcm'shull be setup W
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EC Conditions

: Board of

= i ﬂpproveo]i:cd:recq o have

ibe [0 rel oPcmur] ' roce S Bg
e i cmcnts;’dcvml:on_ﬂo A

i chall have defined syste e

‘ nvironmcmalf’forcstfwﬂ i

ol

dowin cnvironmcmal poll
‘or standa

vel, Wilh

uarter 1€
ly to the

o o will direct
| of senior & ;

sponsibility
t authori[y.
separate

| conditions along witi;1 re
d by competen
shall be kept in
f impleme

wed and shall be duly approve
pmlcclinn measures

lier purpose: Year wise progress O
i Monthly

|| Office along with mfa Six

ars third party"
I
(e

by
BEvery three ¥©
|t el S

el !
1] e

¢ laboratory fbr"}ﬁl'z_iﬁgremqpq;pﬂ'u
(surface and g&‘i:"h‘n' 'A dedicated ||
hich should comprise of Environment .| [
ff for monitoring of air, water quality pérainé'fell's on
uld”ble reported (o _Ilhc c'oncernb
Sl 4

o
e

1 1
project site) environmen

|

l 9. Miscellaneous

'S. No

|

| BC Conditions i ry 2N pie : |
h |
[ i PO !
N0 T

9.1

|

\.
Il
|
1.

Tl?c jproject proponent shall'm
with the, enyironmental conditi

ake public the c::wircnmcnlni clearance granted for théit project along
Vi Or‘m::;i:lr;fjcfnrugsuqyds nl} their cost by prominently advcrt*sir;g it at lca:t' |
Y ! |the! icl or State, of which one shall be A ' .
i ] o ‘ e1n the vernacular uag
_seven days and in addition this shall also be displayed in_the project |'J1'c»por'n3m''s'l'n'n'(c"::m'k’!a s
5 o : website

permanently. i e

5 v
The copies,

I' -'\['I Al
{ the environi i :
VT e i nental clearande shall be submi +d :
of local bodies e mitted by the project propone : e
e w]_‘;,_l"anclmyuls. nn.d‘Mumciprd Bodies in addition to lhe E')elcpwl tm&‘to the Heads
ntwhion sl has to display the same for 30 days from the date of rec e SRl
. et zceipl. [

| vl Mkial
The project proporent shall upload the

basis, !
| 1 e ' | (B

condilion. inc udi ' i b veb d d
5 " ] ng resulls Ur, momlnrcd dﬂlﬂ n I.hﬁi.l I\ ebsite an ].lp ate the same 0! oy
a1l i n half: yenar ly

status Of colr P“ﬂ"Cc 0{. L] i nv |
5 5 1 lh = Sll.pulélled c i T
y ironment Clcﬁ
ance

i\

i
‘ I

The project. proponent shall subm

ll .‘.l.lx-l.llﬂl“lli} [Ll)U”ﬁ on lhe status com f
Or [he I]l a
lance o [h

20

stipulated environme iti ( ¢
ntal conditions he min
] s on (e website of inistry of Environment, Forest an
: § 1 y P i
Clm‘_.ule C_]mngc at environment clearance portal i Liinaiioniments Roreet tad
; ! Az=ity
|

] 18t
Page 12 qf 17

] 1
! I



9.7

The 111'0]1:.‘01 p
1o Ul
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EC Conditions
. Form-Y

n
cial year ! :
financial Y&2 (Prolccﬂon)

enl
tatem nvironme

11 submit the cnwronmcnl'ﬂ s
ibed U

i ibe
Jlution Control Board as prescr i
d put o the websile 0 of the company:

ropenchl sha

1 concerned Siale Po

Rules. 19806, 88 amended subsequently an

[
eparding
gional Office of the I*«IOEFCCI r;eg

uthoritics shall inform 10 the Reg

The project @
of mining operations.

cnmmcnccmcm '
ution Control

l
M by the State Pol
The project authoritics must strictly adhere to the stipulations made b¥

Bonrd and the State Gaovernmenl.
: the
dations madc in
{ shall abide by all the commi pcommen i ;cqcnt‘lthﬂ %
ublie Hearing and also that during their P |

(i I
The prpject proponeh jtments and
EIA/EMP eport, commitment made during i

the Expert Appraisal Commillec. |
|
| without priof apprpval of the

|

s in the plant shall be carried ou

No further expansion or modilicatiol
| Climate Chunge (MOEF&CC). |

Ministry af Environment, Forests ant
(.auon of lhls

9.10

ata may result in revo

sionl of fulde/abricated d
[ Envxronment (Pm

Concealing factual data ov submiss
environmental clearance and attract action under the provisions 0

1986, i

chnon) ‘Act,

1‘ [ 1 - | g
The Mmmtry Ay revoke orlsqucnd the! clearance, iF implcm_cnmtion of arty bf lhe above

conduwm is not satisfactory. | cly i l

TR
The Mxmstry reserves the right lo stipulnte additional
Yina nmc bound manner shall implement 1hcac condmons.

conditions if found necessary. The Cbmptctr;y
fith Caphiases
l

i

The chmml Office of this Mmishy shall nionitor compliance of the

project authorities should extend . full copperation 10 the officer (s
of the Re 10nd1 Offic
fumuhmg lhe. rcqumlc dnm/1Hformauon!monuormg reports. gl) g prouth l Pt- b‘y

stipulated- caﬁdmons The

9.14

'éi;il::t;rv:fc;rlxﬁlnons)sl:ll bc enfmced mlcr-nhu under the provisions of the Water (Prevenuon &.
ollution) Act. 1974, the -Air (Prevention & Control
of Pollution); Alet,!
'}]E-;::;;Enmt.‘;u (Prolccuon) Acl, 1986, Hazardods and Other Wastes (]':r)l'mn“cn:z 8tl i
Hich n;t:l:‘dary ‘'Movement) Rulcs 2016 andithe Public Linbility Insurance Act,. 1991 al ; anld
ments and Rules qnd any other orders passed by the Hon' ble Supreme Gourt 0?% ::;mh
urt of India /

H
igh Courls and any other ICm,n'l ol Law relating to e subject mi\l(et
‘ SHP l .

The proponenl shall abide b I
y all the commitments and reco
mmendations made in th
e EIA/ENP

report and also that during
presentation-tothe EAC, All tl
d he commu
urmg publlc heurmg shall nlsp be itplemented in letler and hpmt oA lhc i

]
Compensulton of the land ac
quired for the project s
e project shall be settled as per the R. ‘LR
, plantati ! ; Pol
L v“hg% p ion and'other mcmi amenities should be prowded lltayc:d;lqut?w
| ‘ ablished

9.17

Y vi BeS .‘-lli{ll’bc W'C 1 lraining on live i | e 'l
i | “h "“ ri r l‘ B I llll i i 11 thOd ﬂ.nd bi\lu dc\' le‘IIIEIlt ld ma B ".h

li.ls

The illuminati i ‘
ination and sound ut q:ght at project sites disturb the wll

swuwmwmewoaxzou ; it |

dges in respect 4!‘ bulh human and
s
!
J

L I N P d
el l.lta95113of1.
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/”’,T”,’/
e villages

J
_._,_—-—-—'_'_.—--_ ' [
i i : .ot the health in tO
animal population. Consequent slecping disorders and stress may affect zl |jn1’ma[ I
d close to mining operations. Habitations have & right for darkness :n rqudl e A3
i 15 tur '
| clock of the villages 15 not dis ah . o
and keeping the noise levels well within the prescr!

locate
night. PPs must ensure that the biologica

Noodlights/ masks away {rom the villagers
limits for day light/night hours

o
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&p_rl@_&%@i-g

¢ consultant M/s

i
ation was made by the project proponent along with the

esent
i SEAC on 20-08-2024:

paramarsh servicing Environment and deyelopment to

project Details Informed by the Project Proponent and their Consultant
e following details

and presentation gav

The project proponent, through the documents
i about their project = . having along
' . The environmental clearance ls sought for River Bed Sand/MOrfum M:_:'nga U.p. of M/s
River Ken in Gata No. 1971/1 at Village-Ganchha, Tehsl arida, DissHldfaEelt e f
om Traders, (Leased Area- 10.0 ha), p
f Letter NO.
The Terms of Reference in the matter were issued by SEIAA, U,p vide :
314/PawaISE1AA/S260/2023, dated 23 November 2023.. .
i roject
The Public Hearing was organized on 07/03/2024, Final EIA report submitted by the proJ
proponent on 12/06/2024,

salient features of the project as submitted by the project proponent:

= ]

2

[ 4
: ,I‘ 1. | on-line proposal No. New Proposal No. SIA/UP/MIN/430703/2024
[ M old Proposa! No.S|A;’UP/M|N/443675/2023 i
! 2. | File No. allotted by SEIAA, UP 9161/8260 ! '
[ 3. | Name of Proponent M/s Om Traders _ s
Prop: Rajendra Prasad S/o ShriRamasre | « - [
4 Full correspondence address of ['| | Add: VIIIage-Meihi Tikur, | Atwa, '|'l'3h-‘»f|'533f'Pl-‘r
proponent and mobile no. It 1 | District- Unnao-241504, Uttar pPradesh.
: Mobile no.-
. | L 1L E mail |D- raienidraganchhaGB@gmail.com
5. | Name of Project Environment clearance of Proposed, River Bed
e "+« | sand/Marrum Mining having lease area 10.0 ha
.i (24.71 acre) along River Ken in Gata No. 1971/1at
]. | . | { Village - Ganchha, Tehsil- i%ar_:\d_zi, District- l;al'n_da,
| 2] (laf | | U. P of M/s Om Traders. | |
[ 6. | Project Location (Plot. Khasra/Gata Gata No. 1971/1 . 20 Mo
I No.) p s o i Pl
‘ /| 7, Name of Village: Cpd 1 Ganchha
| 8. | Tehsil A ; | Banda
| ! a. Districti s - Banda
| | [10. Name of Minor Mineral iy ¢! “River bed Sand/morrum mining”
I [-21. | Sanctioned Lease Area (in Ha.) 110.0 ha |
| !712. Max. & Min mRL within lease area | The highest level of area is 110.4 mRL" |
|4 i [ ; ] The'lowest level is 103.5 mRL !
ij 13. | Pillar Coordinates (Verified by | Plllar No Latitude Longitude
| DMO) ! : A 25 25 IR B0 1783 7 1OV E
i 20.33"N!
.' B 25° 25'" " 1'80*17'38.00"E
| | 20.24"N ;
' gyl ' p 25° 251" | 80°17'31.69"E
i THip —I : 12.81"N ...f | i
.; I R 25° 24“ ‘806 17.12?t9|8”E
- ! : 56.60"N
' Rl | e 25° 241" | 80°17' 29.61"E
50.42°N S |

|| ) -
S|A/UP/MIN/480703/2024 | ] i . Page 150f 17
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: 11 m3
T2, | Tou Geologcal Reseves i r
[35. | Total Mineable FesCrte | 68,780 m3 (6 Months) E
16, | Total Proposed Production Zs0m3 (6 Months) [ e
17. \Proposed Production /year {as per \ 68 - I i
LQn |

18, | Sanctioned Period of Mine iease
e :

iod: nths
| Lease period: 6 Months & Piar}:Penod. 6 Mon .

24

|
|51 . _ J
' 19. | No. of worker | [ [ Govt./Non Forest Land L SE| 1
P {20. | Type of Land ! : L - _
| | | 21. | Ultimate Depth of Mining e ET g
| | {22, | Nearest metalled road from site ; | 0.30 (sE : |
L 23. | Water Requirement i l[zu'iiﬁié - 0.51 KLDiv ||
| ri .
, o Suppréssion of dust Labikiol |
. Plantation - 1.OKLD
i | | | Others (if any) -0.00KLD
s ' | [Fotal | 4.51KLO; | |
' |l 24. | Name of QCI Accredited Consultant Para:narsh Servicing Environment and i |
{ with QCl No and period of validity. development 0 e it
! \ . NABET{-EiA,’Zl’ZQ RA 0224, Valid till =31 August
g [ . 1 '] 2024 i
! 25. | Any litigation pending againstthe '|'No ! |
project orland in any court || :
| 26. | Detalls of 500 miCluster Certificate | Letter No — 2359/khanij-30, Banda, dated -
" | vetified by Mining Officer 25/07/2023 - - {
27. | Details of Lease Area in approved DSR approved by District Authority, page No.530,
DSR ) ' Sr. No.53 |
28, | Proposed EMP Cost .| Project Cost -95.0 Lacs |
' ! Extended EMP cost:1.90 Lacs |
: EMP Capital cost: 2.0 lacs |
P ! | Recurring cost :3.83 lacs
2|9. Length and breadth of Haul Road _Length —0.30 km, Breadth —6.00 m | .
30. | No. of Trees to be Planted | 1000 e
5__Action Plan as per Ministry's 0.M, dated 30/09/2020: ! _
1 Skill Development (Carpentry, Welting, Masonry works, 25,000.00
plumbing, Tailoring etc.) for the local community will be e Ey
. ‘[ conducted. i
|
[
| SIA/UP/MIN/480703/2024
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nc) will be install

_ solar Str I
Ganchha & nearby villages :
’ Rooks/sports goods for primary school of village-G28 nchha

ﬂ Health check-up camp
Renovation of primary sc
- vlllages: ;
Total |
g The mining W

1
in eco-fragile zone such as hab
\ . 9. Thereisno litigation pen

10, The project proposal falls under category—

I Copy, through emall, for informa

ould be restricted to
and will not intersect the ground wa

7 This project does not attract any 0
specified in EIA Notification 14/09/2006.

g The mining operation will not be carrie

hool of village-G anchha and nearby

uns_a_turated z :
ter table at any point of time:
f the general conditions 3@

d out in safety zone ofany b
itat of any wild fauna.

ding in any court regarding this project.

1(a) of EIA Notification, 2

tion and necessary action to —

1. Additional Chief Secretary,
Government of Uttar Pradesh, Lucknow {email =
Ministry of Environment, Forest a

il 2. Joint Secretary,

U \ India, 3rd Floor, Prithvi-Block,
| l 110003 {email - sudheer.ch@goviin)

| ! 3. Deputy Dirgctor General of
_ Environment, Forest and Climate Change, Kendriya Bhawan,

Department of Environment,

nd Climate
Indira Paryavaran Bhawan,

bf Forests (C),

Aliganj, Lucknow + 226020 (email = rocz.lKo-mef@nic.in)

4, DistrictMagistratg, Band

5. Member Secretary, Uttar

Bhawan, \f’ﬁllbhut't Khand,
6. Copy for Guard File.

iSIMUF’.-“I'\ﬂ1NM8{}?’&’33;’2024

T

a, 14 :

Pracllgsh Pollution Cantrol

GomtiNagar) Lu'c'.uiow-zzsoiq (email
» \ i_l

g fitiaes

| - illage-
eet light (6 @ Rs 15,000/ edinVi g

one only above t

pplicable

Forest and clim
psforestZOlS@gm;ilicom)

Jor Bagh Road,
Integ rated Regional | Office, I\lninis'.try' OF

Board, TG-12V, 'Parv'la:\'xa:rr'an

(Ajay Kumar Sharma)'

30,000.00 |

000000 ]
W

30,000.00 .
e water table

he phreatic

on mining projects

ridge or embankment or

006 (as amended).

ate Changeé,

[
Change, Government of
New De{hi';-

sth Floor, Sector “H
i _ :

A

—ms@uggcb.in]
(3] {1 RfEA L
|
b1

Member Secretary, SEIAA

(T
il
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1165  ANNEXURE R-9/3
Uttar Pradesh Pollution Control Board

010
; . Lucknow-226
Building. No TC-12V Vibhuti Khand, Gomti Nagar, LUCXnO™

pehiin, Website: wivw uppeb.cam
ppehin. .

P'honc:(1522-2720828 272083 1. Finx:0522-2720764, Fmail: info@u | 065
Application Id : 28553

Dafe: 21/10/2024

'—F--_-_-____._.__
ory ! RED
E::iif.fUPPCanndn[UPPCBRO):’CTOHIGI11fBANDA/2024

To. | .I

[ M/s !
MS OM TRADERS PROP RAJENDRA PRASAD BANDA 210001
Gata No. 1971/1 at Village 'Ganchha, Tehsil- Banda,District- Banda, U. P, Y

[ : \ (Consolidated
' ]I !Cnnsnlidntod Consent to Operate and Authorisntion hercinnfter refer rc?I t(.) as lh,!(z:Cn(i:_OI( el

ilf Consent & authorization) (Fresh) under Scetlon-25 of the Water (P!‘l‘-"ﬂﬂ“l?" & Co o

| l' Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act,

: . 1971/1

|| CCA is hereby granted 1o MS OM TRADERS PROPRAJENDRA PRASAD Iocz’ltcd at G.n{a Nqs.iof:“ i

[ nt Village Ganeclhha, Tehsil- Bandn,District- 1}:111(1:}, U. P,BANDA,210001, subjédl to Ilh.e: provisi .and
'~ the Water Act, Air Act and the orders that may be made further and subject to following terms

conditions :- 21/10/2024
] |

. This CCA MS OM TRADERS PROP RAJENDRA PRASAD granted for the period"frmr'n

|| | 10 31/12/2025 and valid for manufacturing of following products. L e
| | | frin
. E Product Quantity Unit ’
(o No
' 1 Sand/Morrum (in six (68780 | Cubic Meters/Year !
| months) Ll 0
I 2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
[ (1) The daily quantity of effluent discharge (KLD) :- i ;
| “ | . | Al . i) ! L \
lf [ Kind of Effluent Quantity(IKLD) | Treatment facility | Discharge poiht i
j i .I‘ Domestic 1.0 KLLD Septic Tank || | . | Soak Pit b | l
f | |4 1 3 R

| (ii) Trade Effluent Treatment and Disposal :-The applicant shal] operate Effluent Treatnieht Plant consisting
of primary/secondary and tertiary treatment s is TEQ}lil‘cd with reference to influent quantity: and quality,

L In case of stoppage of functioning of ETP, production has to be stopped, immediately and|this Board has 1o
' be intimated by fax/phonc/érnuil with a réporl in this regard to be dispatched immediately.|

[l (iif) The treated effluent shall be recycled (o the maximum extent and should be reused within the premises
| ] for gardening etc. Quality of the treated effluent shall meet to the lollowing general and specific standards as

|| | prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-ta-time .-

J I I

' ! Induslripl EffTuen( Quality Standard

. | [ :
| L | S.No, [ Parameier [ Standavd |

| (iv) Sewage Treatment and Disposal i- The applicant shall provide comprehensive STP gs is required with
,=| reference to influent quantity and quality/In'ease of stoppage of (unctioning of STP, production has to be
stopped immediately and lh,'i.‘; Board has to be intimated by lax/phane/email with a report iI\ this regard to be



ANNEXURE R-9/3


[+ ‘\] | ]}. S0 s 10
n nuotk ‘
1 “ | |l ter |S|ﬂll(lﬂlds ]

i . dl\[\;‘ll

1166 |

intained
The STP shall be maint
&

d illm‘li‘di“wl)" la Wiﬂg stan

i I 10S ;. bl
S S ] | | [-l I EIS 51
fl.l(‘ s,

dards-
ge to the fol !

che
The 1

. nded :- |
: : -1981 as ame bl fc
ler Air (Prevention and Control of Pollution) Act e consisting 0
ans unt ]

o . me
. X chensive ¢ intain the sa
licant shall usc following fucl and install a comprehe ns and operate and mainta
DIRGEL rc.(luircd with reference (o gencration of cmlsSfloil- ving standards.
: 1 ns - O3
i Iy 50 as 10 achicve the level of pollutants to the fo
conlinuously SO as

ontrol
%, [‘pnlliﬁ

Air Pollution Source Details

teo] Height of
P i e S Device S
Sounrce - e
articulate Y eLe
1 Dust : Matter sprmkhngd
emission system and, |
during Green Belt for | -
"nj.?r'l}ﬁgl - - controlling/dust|
) ission. ||
transportati SISl L Ly
_'on and Rl
loading/uni ol ; |
i oading of i snefuliey o
L Sand/Morru . (1 | el .
— : rf]. Vil { i _-ll'l.Hl.-' Iyt
Emmission Quuiity Standards
S No. Stack no Parameters Standards
1 . il 1/ Particulate Matter Ambient Air ,
' ‘Standard as per!
s : el E(P) Act 1986.

In case of stoppage, of functioning of air pollution contro] equipment, Production hﬂ;!_to be stopped
Immediately and this Board has | i

0 be intimated by fax/phone/email with a report in this regard to be
dispatched iuunedial:ely,i ' |
(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D,G. Set and other source(
required for mccliplg the ambient noise sta
areas/zones (Induqtr'i_ul. Fommcrcial. Resij
Day time : from 6.00 am. 10 10.00 p.m., Nig

ey ! e Ul

iding an acqustic enclosure as is
ndards for night angd day time as prescribed for respective
dential, Silence) which are bs follows :-

httime: from 10,00 p-m. o 6,00 a,m,

TR R
Industrigl Commercin] Residentig) Silence /|

§) should be controlled by pro*.;

Standards for
Noise level in

Area - Area Area’ Zon
db(A) Leg : j
Day| [Night | Day Night| Day |Nigh

: Time | Time | Time  Time | Time | Time

1] . B 170 | 65 | 55 ] s5 [ ys

4. Essential documents to be submitted by the Industry/Unit as App‘ic::thlq
(1) Environment Statement in Form-V of Environmen (Prolcclion) Rules; 1986,

| AN |

.
-
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| lorage Ared, |

jy complinnce report of the CCA, pholograph/of ETP/APCs/Waste SLOrage «
erly

: ition of this CCA-

(cnt Authority reserves (he right to change/modify/add ar!yi time ;Ilﬂy zz:qd;;;:;)cc aelog provisiﬂﬁ of
i o comply with the following specific & general conditions. Non ¢ Wasiles (Management ‘de
R and provisions of the Waler Act, Air Act itd Hazardous and Other HET G Rulles)

J eces y Movement) Rules, 2016 will results fin legal action under the aforesaic A il

B Tronsboundury [l 9 (Wrly/2016 dated.13.10.2021 issued by Dep.ar i

7.1n complignee Lo the G.O 101 1!81-1’-20_2I-0 ( Jm) . hi el Miyawaki Forest as
govironment, Forest and Climate Change, Ultar Proy rcsh‘ You :1tc direele lio ey Ily i
per the SOP available at URL:~hllp:a‘."\vwwfupccp‘in.-'I,’miningScsmon.mipx.fcfr: cnsur:!‘:.gd.! B
this direction, you are hereby directed o submil a bank guarantee with mmn?‘tum va l 1 I}; et houaand
smount equivalent to the sum of initinl cansent !‘ce!:f (Air and Waler) ot Rs:..iﬂ,[)ﬂ?f’- ( 'SI] _zse i
Only} whichever is more, within 30 days from the tate of issuance of tt:'ns ccruﬁcmai_ ne
. compliance of this direction, your consent will be revoked by the Board. il ) fLig
s lf!:he unit uses the ground water and requires the permission [rom SGWIMCGWA for i.'Wﬂlﬁf 3'?[5!'-[;“?[1‘1“
then the industry will have to obtain No objection cerlificate for abstraction of grqund wa!}tar‘._ It W; e e
responsibility of the industry to comply with the various conditions af the NOC ol!}taincd rc»mk !
| competent authority and submit to the Board, within 3 months time failing which CTO wil !. be revoked.

I
il A it | [t il i LY
| General Conditionsi= | neadve e Yl

) Quarl

it CeEleipl
oI \ Lo 1ol I].|'._'. | '_

! "i 1:The applicant shall get analysed the samples of efﬂuentfer'nissionmdzm"d?us wastes atleast once in a three
Il | || month from the lahoratory| recognized by the MoEF and shall report to the UPPCB,

|l 2! The applicant shall however, n

‘ ||| ouet for the discliarge of efflue

i« fets
| ot withoutthe priot consent of the Bon'rd_.bﬂ:?g i'?}“a.‘-lsrc-;a’.'_y 1'19'-\?\' or altered
Nl of grisés emission or sewnge waste {{om the upit, .

Pk orestih

| | [ 3 Treated Tndustial waste water and domestic wilste water shall be disposed jointly al pne disposal pognt,

' Tﬂé.épplicaqt shalll provide discharge; measuremant equipment at final'disposhl goint, ki ur5E e

(]| 4 The applicant shall otrietly complywith conditions of this CCA and sibihit éqn{ﬁ;ih'ﬁpé‘ré';,qﬂ'.g; stipulated

) I conditions within 30,days of receipt of this CCA. If at any point of timle, 41 is found that Industry is not
I y further dlroclionfinslructfonl' issucd By the Board, lezal action

| complying with stipulated conditions.or an
shall be initiated against|the applicant; | i LA
3. The applicant,shall maintain good house'keeping; All valves/pipes/sevier/drains ctc. muist be leak-progf
6. The industry shall provide uninterrupted entry to the STR/ETP iflat and ollut
'| il Control equi'pmt_a:_zlt and stack for smooth, sampling/monitoring of effi
{ | U] e 2 The industry. shall provide Inspection Book at the time of inspection
| | 8, Whenever due to any aceident or other unforeseen act or event, suc
oeer in excess of standards laid down, such informalion shall be reported to the Board's offices and al]
other concerned offices, In case of [ailure of pollution control cquipment, the production process connected
" | [0 it shall be stopped] with immediate effect, ! | e | 1 ;
i 9: The industry shall operate in a manner 5o that il ermissions be emitted through designated chimdey/stack
only. COIE SR 1
10, In case of any damage to the agriculture productivity; human habitation' ste, by the/operation of industry,
il it:shall be imperatjve Lo stop production in the industry with immediate sifect and such information shall be
{1 reported to Board's offices, The industry shall be linble (o pay compensition also in such chses ne decided by
| the|Compelent Authority. REEE | ' IR ey ety ol
Itk 1 The applicant shalll apply before the 60 days of expiry of CCA or nny ehatigd it produc
| production clhpacity?manuf acturing bltoqcss;‘cnpaclt)r cnhlunccmen? etc. ora
point or emission point |

outlet poifits, Air Pollution
ciency of polhitiba'cottrol systems,
tolthe Board'sioffictals, | | |

h emission ocours or is apprehended to

iy

tion types/
ny change in effluent discharge
BRI I i § I 1

12, The Board reserves the right (o rpvokc!addhnodi fy any snpulaledicondltjc_:_n:;ss_u‘red a.k’.“g with CCA, as
maybenstegsaryy | | (1T e
\ 1 | = ) Utiren]

1 A

e e Ll
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n six month by OP Jhsil- Banda,

19051 ol
i Candition® acity Sand/Morrum- 68780 cun sl o

. valid for production cap e
psent ’s;g in 10 Heetare mining lease ared at Gata No o Ay
tion NoO-

UPPCB.

pired

nce igsued b).r-
de Idcntiflga
e report to
CTO shall §tand ex

onmental Cleam'
A) vide EC V!
s complianc
f this

with the conditions of Envir
csament Authority (SETA ;

| it i
dated 08.10.2024, and subml o
prior (0 31,12.2025, then the validity ©

lense/Environmental CIenrnn{‘:c. I e
SEIAA and directions gtven by Mining D€p

n.
anit shall comply

E_mriromncnt Impact ASS
Eczaamowmgﬂsm .
3 If the lense agreement or EC cxpul'cfle
;imulmnmusl_\- with the expiry of m}mng
4 Mining shall be done us per EC issued by

Administration.

rt'mem/Disr.rict

| I .I .
A. Certificate (Fixed Asselst Curren

5, The unit shall su1>n]il the latest copy of Audited Bulance Sheet/C. piste gt ithih 15 days. In
| |Assets = Current Liabilities) for verification of the Consent fee pa?lab[c y th I
| lcase CTO fee dues then it shall be submitted Lo the Board immed:atcly.. ,t i
|6, Uni elop and maintain gr s per the conditions of Environmentd el
| 6, Unit shall develop and maintain green bell as per iy permission

; | 7, Unit shall not withdrawal ground water for any industrial activity without o et

Wi -'?fr:om UPGWA.

" |I8. The domestic effluent shall be treated through septic tank/soak pit or pr

||/ industry shall maintain ZLD. ' | i
|.9.‘-Unjt'sh:1ill make water sprinkling arrangement through Tankers for dust suppression at dlifit"erc_‘.nﬁ sources of

X sl b i
svide mobile toilet facility.

|l idust erriiés_'i_opduring mining, transportation, loading and unloading of Sand/Morrum. clif putio b
i r ' 10. Unit should operate and maintain installed water sprinkler system effectively and t:on_tinHWﬁ,ly to achieve
[ fondeg b it g ] 3 i [ R ) .
the s;ﬁngi:agds prescribed under E(P) Rules, ]936". L) T PR e i PAE (l

SRl ) ekt : i ol T :
i | l.l' Upit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
! Board, lineen 6 ay il e |
J 52 Alu rucks din h.:!j: il LI, : b : Jldepar et URI

i 2 Al mexs, mactors usedin' transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission. ! f¢ || | L '

LelsHd fiuricyl

1 L | o | . . dl :
| 13 Water will be sprayed after loading activity (if Sand/Morrum ¢ollected cotld be 'dry:tlz‘oln"d‘itiop) . [ig
W ;g 'lmg dust suhpprrsszom meases like watdr spraying will be done on the hatl roads and iv'.xlciairiiclinc-r areim
!5, Industry should comply ‘with the ptd'sions of Hazardous: i . : 1
e e | ?us_nnd Other ._wasle: (Maqflg_emem & Trans
ll‘? Solid waste shqu!d b'p'ciis";':c')lscd in sué]} 'r:'mnlher,'so that no watér, air and soil' pollution
I7, Industry shall abide\by directions given by Hon'ble Court, Hon’

€11
2 TFUSHIT

| . 3 = ¥ 5 it }
'l to time, Lo it { ironment from time

({1} | AL
! | 11;,3 EZ:?HIL f‘fcj lfgev.:r.;scl\d: .Sha“ be payable by industry from the date of s applicability. "

20 i mply with the “"[c""’"tljfo,"'isions of Environmental Laws /| iy.
It 2001f closure ordet is isstied by CPCB or UPPCR e bl B
- suspendediduring the closure period and after enéuring the complhl:c; t'zf:; a(?t'i‘O issued earlier wil] il kel
il I rey

the' CTO wil] aulofPal!Cfli,lly be effective with additi ocation of closure. of e
| ikl i with, ‘ . i

|

(| ' - onal conditi : '

‘| order,' | itions mentioned i the

I i ! | ed in the closure revocation

( f jLEN NN it R s RS 3 OS] | Iy |

! |

! : i fteniz . : B e i o
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